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can continue next time. Shri Bapu-
saheb Parulekar.

15 hrs.

CONSTITUTION (AMENDMENTY
BILL* (Amendment of Article 356)

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri): ] beg to move for leave
to introduce a Bill further to amend
the Conslitution of India.

MR. DEPUTY-SPEAKER: The ques-
tion is.

“That leave be granted to intro-
duce a Bil] further to amend the
Constitution of India.”

The motion was adopted.

SHRI BAPUSAHEB PARULEKAR:
I introduce the Bill.

L;pal;blished in Gazette of India Extracrdinary Part I Section 2, dated



